217 Bill as Passed

by Rajya Sabba

(Council of Scientific and Industrial Re-
search). [Placed in Library. See. No. L. T.—
2788/70)

MR, SPEAKER : Regardingitem No. §,
at the request of the Chairman of the Com-
mittee, this itemis postponed.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS) 196970

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1 R.L,
CAATURVEDI): Sir,on behalf of Shri Gulzari
Lal Nanda, I begto present a statement sho-
wing Supplementary Demands for Grantsin
respect of the Budget Railways)l or 1969-70.

13.12} hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secretary
of Rajya Sabha:--

*In accordance with the provisions of
rule 111 of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha, I am
directed to enclose a copy of the Press
Council (Amendment) Bill, 1970, which has
been passed by the Rajya Sabha at its
sitting held on the 4th March 1970,

THE PRESS COUNCIL (AMENDMENT)
BILL As Passep BY RaJYa SasHA

SECRETARY : Sir, I lay on the Table of
the House the Press Council (Amendment)
Bill, 1970, as passed by Rajya Sabha.

PHALGUNA 19, 1891 (SAKA)
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RATLWAY BUDGET, 1970-71—-GENERAL
DISCUSSION—Contd.

MR. SPEAKER : We will now take up the
Railway Budget. When the member who is
on his leges concludes, I will call the Minister.

THE MINISTER OF PARLIAMENTARY
AFFATRS AND SHIPPING & TRANSPORT
(SHRI RAGHU RAMATAHC) : Kindly
allow one member from this side also. You
can extend the time slightly.

MR. SPEAKER : Hecon speak on the
Demanls.

SHRT RAGHU RAMAIAH : Please allow
one member from this side.

MR, SPEAKER : All right. One or two
members may have 5 minutes each.

SHRI SHRICHAND GOYAL-
(Chandigarh) So farwe have not
exhausted our time.You can extend the total
time by one hour so that parties which
have not exhausted thair lime may do so.

MR. SPEAKER : All rihgt. All the parties
may exhaust whatever time is left for then.
Each member can speak for 4 or 5 minutes
and give his suggestions.

I am sorry the calling attention motion
has been convzried into a regular debating
hour. The procedure should be, after [the
Minister's statement, straightforward ques-
tions are put so that we can curtail the time
and use it for other purposes.

SHRI S.M. BANERJEE (Kanpur) : T agres
no lengthy questions should be asked. But you
are rejecting calling attention notices on
many important matters. (/nterrupptions).

MR. SPEAKER : You can amend the
rules. [ have no objection,

SHRI S. M, BANERIJEE : I do not ques-
iton your ruling or judgment because you
arc the supreme and sovercign authority in
this House. (Interrvpptions).
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Seaw WP : TH EISH 1 W
AT gAT & 1 Y A Yo a7 &7 @1, R
¥ §, I fecht afrwx g, a Sorciw At
T ®Y §F T AAA FET FI | AT A
JawY fadt oefir e §, 7% gu s
w femy s ey wwew § froag
Few T ¢ o qEdy awg ¥ g wifgy
ar Iawr g wv dfwd

oft @ WY wwelt : ag AH a@ar
i o | & agen awen g fr b
A I AR FAT A 9B I
THE & STUHT ATY AT ARAT § | AW
Twifew ¥ & & a9 qE= W@ oqg
£ #few tav Ay

aqW WERAW:  HI9A AT aFwA w7
& fedz a1 faan, wifewr sdom ) 7
a1

SHRI KANWARLAL GUPTA (Delhi
Sadar ) : When will the Minister reply ? He
may reply at 3.30.

MR. SPEAKER :nowitis I. 15. We will
adjourn now and meet at 2.15. We will have
one hour for the members to speak and I will
call the Minister at 3.15.

13.15 hrs.

[The Lok Sabha adfourned for Lunch till fifteen
minutes pasi Fourteen of the Clock,)

[The Lok Sabha re-assembled after Lunch at
cighteen Minutes past Fourteen of the Clock)
[Mr, Deputy SPeAker in rhe Chair.]

RE: NOTICE OF STRIKE BY DESU
WORKERS

SHRI §. M. BANERJEE ( Kanpur ) :
We are all concermned that to day the strike
notice given by the Union of Delhi electricity
workers expires and they are going on strike
after 72 hours. Tn 1966 there was an afree-
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ment between Dr. Rao and the Union, That
agreement has boen flouted; it has not been
implemented by DESU. I would request Dr.
K. L. Rao, through you, to make a state-
ment on the proposed strike by the Delhi
Electricity workers. Thereis goingto be
chaos.

ot frx arow (F=R) o @ gw-
= A gl AR AT )

ot wmob ety (Tead-afiror): &
TAF AT Fo g g ) fee ®
ATHAFT AFA & | F IAHT & AATSi &
staw war wmar g f } faoet ey
AHA FT AW gA F F (A FIH
@ T FWT oA ¥ FET X &m
T 1

oft ferw i w1 ( wEEAT ) 0 & zEEr
AT FT@TE |

st oo ey (TRAF) B AW
AT § 1 T gATE W AU |
sifer qiam @Y gaa faar @1 Afew a-
frordy @ ag o T wHT | TEAHE AT
TR W A ATE S AT Frigd A
FAH! AOA W GO FAT A0 |
arEHEt § A WIEF F I AT
I Ao g wom afgy | fafes
HIET OF RIHZ & ATT ITH /T KT QT
%1 aTfE gTATH AR WET &N g7 A6
qfe® HT FrEw AHT A FT ) AT 7
gaedt 3% &g ¥

MR.DEPUTY-SPEAKER:Now, Shri Sheo
MNarain.

SHRI S. M. BANERJEE : I hope the hon.
Minister of Parliamentary Affairs has taken
note of what we have said.

MR. DEPUTY-SPEAKER : The hon.
Members have made thair point, and I am
sure the hon. Minister has heard it,



